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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE  

AT PUNE  

I.A NO.209 OF 2023 

IN 

ORIGINAL APPLICATION NO. 58 OF 2022 (WZ) 

ARYAVART FOUNDATION .. APPLICANT 

V/s 
RIA CETP CO-OP SOC.LTD. 
AND OTHERS  ..     RESPONDENTS 

COMBINED REPLY ON BEHALF OF RESPONDENT NO.1 TO THE 

INTERLOCUTARY APPLICATION No.209 of 2023 AND REPLY 

DATED 7TH FEBRUARY 2024 FILED BY THE RESPONDENT NO.5 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

1. At the outset, it is submitted that, the contents of the I.A. filed by the

Respondent No.5 are denied by the Respondent No.1, except so far as

they are expressly admitted herein. The Respondent No.1 has already

filed a detailed response to the Original Application and I.A. No.188 of

2022, pointing out the role of Respondent No.5 in Roha M.I.D.C., and

the same has been accepted by this Hon’ble Tribunal and that is why,
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ordered the present Respondent to be made as party before this Hon’ble 

Tribunal.  

2. The Respondent No.1 submits that it has never refused to grant 

additional capacity to the Respondent No.5 and that its request of 7.5 

MLD was infact accepted by the Respondent No.1, which is evident by 

the letter given by the Respondent No.1. The Consent of the 

Respondent No.5 till 2019 shows that, the trade effluent quantity 

generated was 7.6 MLD, which is in the line of acceptance of the 

Respondent No.1. Copy of the said permission to use additional water 

consumption is annexed hereto and marked as ANNEXURE – R-1. The 

Respondent No.5 has rescinded the membership of Respondent No.1 in 

the year 2016. Copy of the letter rescinding the membership is annexed 

hereto and marked as ANNEXURE – R-2. 

3. The Respondent No.5 has taken a reference of the Circular, issued by 

the Minister of Environment and Forests, which states that, industries 

falling in the category of 17 highly polluting industries cannot become a 

member of the CETP. The said statement is totally in contradiction, as 

the Respondent No.5 was a member of Respondent No.1 from 2005 to 

2016.  

4. The Respondent Nos.2 and 4 kept the Respondent No.1 in dark and did 

not take it in confidence, while allowing the permission to the 
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Respondent No.5 to discharge at the common discharge point of the 

CETP. This is serious omission as the authorities were fully aware 

about the CETP hydraulic load contribution of the Respondent No.5 and 

no technical assessment of such permission granted to Respondent No.5 

on the performance of CETP was carried out by Respondent Nos.2 and 

3. Respondent Nos.2 & 4 ought to have carried out the impact 

assessment on the treatment in CETP before granting the permission to 

direct discharge to Respondent No.5. Therefore, the levy of the 

compensation calculated and recommended by Respondent No.4 on 

Respondent No.1 itself appears to be baseless, prejudiced and hence 

should be rejected. 

5. The Respondent No.5 is necessary to be made party in the present 

proceedings as while granting permission for direct discharge, the 

Respondent No.2 has modified the BOD limit from earlier 100 ppm to 

30 ppm forcreek discharge as per NIO guidelines. Copy of the said 

guidelines is annexed hereto and marked as ANNEXURE – R-3. The 

JVS results of all these years of Respondent No.5 from the  Respondent  

No.2 are required to be examined by this Hon’ble Tribunal. 

6. The Respondent No.2 while amending the Consent of the Respondent 

No.5 in the year 2021 has forfeited the bank guarantee of Rs.2 Lacs for 

non-compliance of JVS results is annexed hereto and marked as 
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ANNEXURE-4. This is clearly evident that, there has been non-

compliance from the side of Respondent No.5, which has been noted by 

the Respondent No.2. The visit of the Joint Committee and more 

specifically the Joint CommitteeReport clearly states that, the sample 

reports of the Respondent No.5 have showed the results of 380 ppm 

which is exceeding consented norms is annexed hereto and marked as 

ANNEXURE – R-5.The Respondent No.5 is required to discharge at 

NIO designated point through the MIDC Pipeline, which is 14.4 KM at 

Gophan while the current MIDC line extends only upto 9.2 KMs at 

Arey Khurd is annexed hereto and marked as ANNEXURE – R-6, 

which clearly demonstrates that, it is the violation of the conditions of 

the permission granted by the Respondent No.2. It also shows the laxity 

on the part of Respondent No.4. 

7. Respondent No.5 has been granted permission from Respondent No.4 

on 4th July 2016, and Respondent No.2 & 4 on 13th July 2016 directed 

to directly discharge the treated effluent of Respondent No.5. The 

Respondent No.1 submits that while granting the permission the 

Respondent No.4 has given Respondent No.5 extra effluent to the 

extent of 5 MLD. Copy of the permission dated 4th July 2016 is annexed 

hereto and marked as ANNEXURE – R-7. However, Respondent No.2 

has granted extra 1.8 MLD than Respondent No.2 in their consent 
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granted on 13th December 2019. Copy of the consent to operate dated 

13th December 2019 is annexed hereto and marked as ANNEXURE – 

R-8. The Respondent No.1 submits that while Respondent No.5 

resigned from Membership on 12th September 2016, Respondent No.5 

agreed to pay contribution for construction of CETP in November 2015. 

Copy of the letter agreeing to pay the contribution is annexed hereto 

and marked as ANNEXURE – R-9. It is pertinent to mention herein 

that despite agreeing to pay the contribution, it did not pay and resigned 

from the membership. If one notes the chronology of the event, it 

appears to be a doubtful approach between the three parties, Respondent 

No. 2, 4 & 5. 

8. The Respondent No.1 submits that the Respondent No.2 in their consent 

dt. 22nd December 2021, granted permission to Respondent No.5 for 

discharge of 14.4 MLD while the other industries have been discharging 

more than 12.5 MLD which is known to  Respondent Nos.2 & 4. Copy 

of the Consent dated 22nd December 2021 is annexed hereto and marked 

as ANNEXURE – R-4, Page no.2, Point no.4 .The designed capacity 

of the pipeline carrying the effluent is for 25 MLD as per Respondent 

No.4, therefore the total effluent quantity exceeds the limits. This 

results into frequent breakage of the pipeline. Copy of the letter 

1423



 
demonstrating the frequent breakage of pipeline is annexed hereto and 

marked as ANNEXURE – R-10. 

9. The consented norms of discharge of effluent from CETP shows the 

TDS limit of 2100 ppm. Respondent No.2 &4 have granted the 

permission to Respondent No.5 to discharge effluent to common point 

of CETP.  Respondent No.5 has not been given any limit of TDS by 

Respondent No.2. Copy of the consented norms for discharge of 

effluent is annexed hereto and marked as ANNEXURE – R-11. The 

regular analysis of the effluent of Respondent No.5 shows TDS value to 

the extent of maximum 6300 ppm and minimum 3400 ppm. Respondent 

No.1 has failed to understand how the result could meet 2100 ppm. 

Also shows COD more than consented value. Copy of the table 

showing the readings is annexed hereto and marked as ANNEXURE – 

R-12. 

 

10. The Respondent No.4 had come out with guidelines on permission of 

direct discharge vide it’s circular dtd.18th June 2021, wherein it directed 

that desirous industry to take permission from Respondent No.2 and 

discharge at NIO designated  point either through its own pipeline or 

through discharge line provided by the Respondent No.4 under certain 

conditions. One of the condition is installation of on-line monitoring 
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system for treated effluent and need to connect it to server of 

Respondent Nos.1 to 3. The Respondent No.5 never connected to the 

server of Respondent No.1. 

11. As regards the allegation of arbitrary charges the Respondent No.1 has 

shared charging pattern details with Respondent No.4 and all members. 

The details as discussed in the meeting were shared too with 

Respondent No.5. Copy of the minutes of meeting are annexed hereto 

and marked as ANNEXURE – R-13. The Respondent No.1 did not 

receive any written objections from the Respondent No.5. The 

Respondent No.4 had also agreed to charging pattern and other charges 

and has directed the Respondent No.5 to pay 1.42 Cr and 1.75 Cr vide 

it’s letter 3rd November 2021. Copy of the letter dated 3rd November 

2021 is annexed hereto and marked as ANNEXURE – R-14. On failure 

of the Respondent No.5to pay the bills, the Respondent No.1 has ended 

up paying huge GST amount.Copy of the payment made to the GST is 

annexed hereto and marked as ANNEXURE – R-15. 

12. Respondent No.1 requests Respondent No. 2 &4 whether there is any 

precedence of such permission to direct discharge to CETP Outlet 

before 2015 in Maharashtra.The Respondent No.1 has already provided 

a diagram to demonstrate that the samples are collected by the MPCB at 

the CEPT outlet, which is the confluence of thedischarge of Respondent 
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No.5 and Respondent No.1 treated effluent. In view of the facts narrated 

above, it can be clearly seen that, the role of the Respondent No.5 is 

necessary to be examined by this Hon’ble Tribunal and the 

Environmental Damage Compensation levied upon the Respondent 

No.1, it has to be bifurcated between the parties involved. Copy of the 

diagram is annexed hereto and marked as ANNEXURE – R-16. 

13. In view of the facts stated herein above, the Interim Application filed by

the Respondent No.5 is required to be rejected and the present facts

need to be taken into consideration.

PUNE 
DATE:  12 / 02 /2024 

ADVOCATE FOR RESPONDENT No.1 
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Effluent from All Industries   FLOW DIAGRAM OF CETP    Effluent from Sudarshan Chemicals Ltd. 

  FROM 12.09.2016 TO TILL DATE

                 

                            

 

                        Inlet effluent Sampling Point 

Primary Treatment 

 Valve (Continuously Open) 

 

Secondary Treatment  Outlet Sampling Point  Effluent for Disposal 

CETP 

INLE T 

Chamber 

Equalization 

Tank  8 MLD 

ishwar.mahajan@privilife.co.in

megha.shinde@privilife.co.in

philip.joseph@raptakos.com, dinesh.dhanvi@raptakos.com

amit.kadam@rathitrend.com

shankar.dharmadhikari@rathicolours.com

Suresh.dash@rohagroup.com

gandhi@sncl.com

satyadev.pandey@semperitgroup.com

apb@elppe.com

kulkarni@spectpharma.com

cbjoshi@sudarshan.com

vgarg@sudarshan.com

vvnaik@sudarshan.com

Sudarshan 
Chemicals Ltd. 
Effluent Inlet 
Storage Tank       
Capacity :5 MLD 
Tank 

Primary 
Clarifier 1  
1.5 MLD 

Primary 
Clarifier 2 
1.5 MLD 

Clarifier Sump 

Aeration 
Tank 1  
3 MLD 

Aeration 
Tank 2 
3 MLD 

Aeration 
Tank 3 
5 MLD 

Clarifier Sump 

Treated 
Effluent 
Tank 1 
0.75 MLD 

Treated 
Effluent 
Tank 2 
0.5 MLD 

√
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